0§ Vasudevan Gopu

Company Secretary
Insolvency Professional
Registered Valuer
Social Auditor

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF INFOTECH HAL LIMITED

SL PARTICULARS DETAILS
1. | Name of corporate debtor Infotech HAL Limited
2. | Date of incorporation of corporate debtor 23" August 2007

3. | Authority under which corporate debtor is ROC Bangalore
incorporated /registered

4. | Corporate Identity Number of corporate U29200KA2007PLC043691

5.

Address of the registered office and principal | 5th Floor, Infotech IT Park Phase 1, 110A & 110
office (if any) of corporate debtor

B,Electronics City , Hosur Main Road,
Bangalore,Karnataka, India, 560100

Process

6. | Date of closure of Insolvency Resolution

26" February 2026

debtor

7. | Liquidation commencement date of corporate 27" February 2026 (Received order copy on 03

March 2026)

8. | Name and registration number of the
insolvency professional acting as liquidator IBBI/IPA-002/IP-N00291/2017-18/10849

Mr.Vasudevan Gopu

registered with the Board

9. | Address and e-mail of the liquidator, as

G.V. Enclave, 18/30, Ramani Street, K.K. Pudur
Saibaba Colony (4th Right Opp. Road to Saibaba
Colony Hotel Annapoorna Road), Coimbatore —

641038, Tamilnadu, India.

Email ID:vasudevanacs@gmail.com

10.| Address and e-mail to be used for
correspondence with the liquidator

G.V. Enclave, 18/30, Ramani Street, K.K. Pudur
Saibaba Colony (4th Right Opp. Road to Saibabal
Colony Hotel Annapoorna Road), Coimbatore —

641038, Tamilnadu, India.

Email ID: ihalcirp@gmail.com

11.| Last date for submission of claims

29" March 2026

Notice is hereby given that the National Company Law Tribunal, Bengaluru bench has ordered the commencement of liquidation of

Infotech HAL Limited on 27" February 2026.

The stakeholders of Infotech HAL Limited are hereby called upon to submit their claims with proof on or before 29" March 2026
to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims

with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a stakeholder during
the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Date: 04.03.2026
Place: Coimbatore

Registration No: IBBI/IPA-002/IPiN00291/2017-18/1084
AFA No: AA2/10849/02/300627/204281 valid till 30.06.202

‘G.V. Enclave' 18/30, Ramani Street, K.K. Pudur, Saibaba Colony (Opp. Road to Saibaba Colony Hotel Annapoorna Road - 4th Right),
Coimbatore - 641 038. Email : vasudevanacs@gmail.com Cell : 99449 37063
Insolvency Professional Reg. No. IBB/IPA-002/IP-N00291/2017-18/10849 Registered Valuer IBBI Reg. No. IBBI/RV/05/2018/10287 GST No. : 33ADDPV1607J2ZL
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PUBLIC ANNOUNCEMENT
(Regulation 12 of the insoivency and Bankruptcy Board of India
(Liquidation Process) Requkations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
INFOTECH HAL LIMITED

PARTICULARS

o A e

| Name ol Gorporate Deblor

DETAILS

B Lt ]

TNFOTECHHAL LMITED

b | = B
;

Date of Incomerston of Comorale
| Detbtor

23 Baugust20a7

AuShorly unoer which | Corporale
Drabdar is incorporaled | registensd

wa

RO, Bargalon

4, | Corporate Kenlily Mumbes ol corparale
deflor

LEO200KAZDO TELCM 36

5. | Addrass of he registered offica and
principel offica (il amy| of Corporale
Debiar

&5h Floar, Infotech IT Park Phesa 1, 1104 &
110 B, Electronics City . Hesur Ban Road,
Bangalore Kamataia, India~560100,

B | Date of closure aof Insolvency
Fasolution Procss

25" Fabruary 2026

7. | Liguida$on commencemenl date of
corporale dedabor

2T February 2026 (Received order cogy on
03 March 2026}

B. | Wame and regstration number of fe
msalvency professional acting &8s
icquldator

hir Masudevan Gopu
BP0 2 P-NDO 291 20171614 DR44

4, | Agdregs and e-mall of the liquidatar, &5
registened with the Board

GV, Enclave, 1830, Ramani Strest

KK, Pudur Sahaba Cofony {41 Right Qop
Road bo Saibaba Colory Holtel Annapooms
Road), Coimbatore — 541038, Tamilnagy,
Irdia. Email |0 vasudavanacsEqmailcom

10) Address and e-mail 1o ba =ad lor
carmaspondanca wilh tha liguidatar

Gy, Enclave, 18730, Ramani Sines|

KK, Pudur Saibaba Colony (450 Bighl Opp,
Road 1o Sababa Colony Holel Anrapooma
Road), Coimbalore - 841038, Tamilnadu,
Irdiz. Email; ihalcip@gmail.coem

11| Lest dale for submissionof claims

21" March 2026

RemMe 1

medns,

Diate - 04 05,2006
Flaca ; Coimbatara
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Vasldevan Gopu
Liguitaior af Infolech HAL Limitad

Ragistration No; IEENFA-QD2AR-M 00201200 - 1810540
AFA Moc AAZ DB TRE0062T 204281 valid 1l 30082027

NOTICE

HITACHI ENERGY INDIA LTD

Registered Office: 8 Floor, Brigade Opus, 70M401, Kodigehalli Main Road,
Bangalors — 5600492

HWOTICE Iz hersby given that the certificatels] for the under mentioned securiies of the
Company has'have been lost'misplaced and fhe holders] of the said securiies | applicani[s]
has/haveapplied 1o tha Campany toisue duplicala cerddficalals),

ANy person who has & clem in respedt of e said securities shoukd kbdge-such claim with the
Company al s Registered Office within 15 days from fis date, else the Company will procesd

0 izsus dupbcate carificatefs) without further inlimation.
Namae[s] of Kind of
holder]s] Securities | Mo. of Folio Distinctive
[and Ji. holder{s], and Securities No number[s]
if any] face value
SHOBHA
DINKAR M | s |Apsoisrass| 1s72e4 [ $2264T3-
KULAKRNI ’
[Place] - KOLHAPUR [Name[s] of holder{s] | Applicant[s]]
[Date] - 0T/03/12026 SHOBHANA DINKAR KULAKRNI

SMFG
Grihashakti

Fop A58 ApakEkam

SMFG India Home Finance Co. Ltd.

Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable properties
(“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised Officer of SMFG
India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) (“Secured Creditor”), will be sold on “As is where is”, “As is what is” and
“Whatever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein below and further interest and
other expenses thereon till date of realization, due to SMHFC Secured Creditor from the Borrower(s) and Guarantor(s) mentioned herein below.

gl Name of the Reserve Price :| Date & Date of
Nc; Borrower(s) Description of the Properties Earnest Money| Time of EMD
"|/ Guarantor(s) LAN Deposit : E-Auction |Submission
Lan No. - Schedule ‘A’: All that part and parcel of Residential Apartment Rs.
614739211648011 | Bearing Ward Extention Cts No. 2369, Measuring 462.2/9 Sq.| 27,50,000/-
1. Maylar Yards Situated At Nagashettikoppa Village, Tqg:hubballi, District:
Basavaraj Dharwad, And Bounded As Follows: Boundaries: East: CTS No.
Hadapad, 2368, West: Road, North: Cts No. 2366, South: CTS No. 2370. 14.04.2026
1 S/o. Basavaraj | Schedule ‘B’: All That Piece And Parcel of Residential Property at 11.00 13.04.2026
1 Hadapad Bearing 191 Sq Ft Undivided Share For Flat No. Ff-102(F2) On Rs. AM to -
2. Ningavva 1='Floor Super Built Up Area of The Flat No. F-102 is 675 Sq Ft.,| 2 75 0gg/- | 01.00 PM
Basavaraj Undivided Share In The Above Referred Schedule “A” Property
Hadapad, Renuka Comforts 1 Situated At Nagashettikoppa Village, Ta:
W/o. Basavaraj | Hubballi, District: Dharwad. Within The Registration District of
Hadapad Dharwad And Sub Registration Office At Hubballi Sub Registrar.

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the following link website

address (https:/BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders can also contact : Manjunath P,
Mobile: 8655200931, E-mail: Manjunath.P3@grihashakti.com, Mr. Niloy Dey, on his Mob. 8655619157, E-mail : Niloy.Dey @grihashakti.com

Sd/-

Authorized Officer,

SMFG INDIA HOME FINANCE CO. LTD.

& Chola AL ESTIEN A0 FNCE COIPAY LATE

Place : Dharwad, Karnataka
Date : 06.03.2026

Enter a better e Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032

APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (For Inmovable Property)

WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of the powers
conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under
Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said
notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned here in below having failed to repay the
amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002. The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with
said property and any dealings with the property will be subject to the charge of M/s.Cholamandalam Investment And Finance Company Limited for
an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in
respect of time available, to redeem the secured assets.

si|  NAMEANDADDRESS OF DATE OF | s TANDING DETAILS OF PROPERTY | DATE OF
NO BORROWER DEMAND | = AMouNT POSSESSED POSSESSION
& LOAN ACCOUNT NUMBER NOTICE
1 | LoanAccountNo. HL25DHA000125448 All the piece and parcel of N A Plot Bearing E Khata .
1. Mr/Mrs. MAHABUB ALI NEGALUR 2. o No 151700200200120803 VPC No.06 Measuring ‘%
N Total 202.53Sq Mtr, (East-west 16.6116 Metres and ©
m:rr:i EIE::I\Q;ANNEa?:I;?:ere al Hanagal 8, Rs.4180879/- | North-south 12.192 metres) Situated at Naregal g S
g. gat gal . g g S as on village, TQ: Hangal District: Haveri, within the limits 9 g
Haveri,kudal Road, Haveri, Karnataka - “N'° 22.12-2025 | of Naregal Gram Panchayt Same is bounded as A )
581148. under: Boundaries for 202.53Sq Mtr, of land To the 8 g
AlsoAt:, E Swttu No 151700200200120803, East: Government Road, To the West : Property 8
Vpc 6, At Naregal,tq Hangal,dist Haveri, | belonging To Mahabubali S/O Akbarasab Neglur,To o
N | Near Chandraqutt Templ the North: Property belonging To Mahabubali S/O
aregal, fear Lhandragutiemma femple Akbarasab Neglur, To the South: Property belonging
Hangal, Haveri, Karanatak, 581202 ToAkkamma Kariyappa ulagi

Date : 05-03-2026, Place : HAVERI Authorised Officer, M/s. Cholamandalam Investment And Finance Company Limited

SMFG India Home Finance Co. Ltd.

I 5 M FG . | Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
G rl h E-SH EI.H tl Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

B ks H e Viskmes

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (hereinafter referred to as SMHFC) under
the Act and in exercise of the powers conferred under Section 13 (12) of the Act read with Rule 3 issued Demand Notice(s) under
Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in respective notice(s) within 60 days
from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand
Notice(s) are extracted herein below :

Sr. BLc?rig v‘\:\eic/o(l:lg-tB'ic:rg(w':?:: rg:)tel:fy Description Of Secured Assets / Date of Demand Notice
No. Holders as the case may be Mortgage Property U/s. 13 (2) & Total Ofs.
Property No.537/43, E Swathu No.151200201300120459, 12.02.2026
LAN : 619039511759147 Measuring 7.62 X 12.192 Mis le, 9290 Sq Fis| po 740931 g (Rs.
1B . Situated At Aaluru Village, Aaluru Gram Panchayath, .
. Basavarajappa KN . ! Seven Lakh Thirty
Davanagere Taluk, Davanagere Dist. And Bounded By: -
2. SharadhaT H s e . Thousand Nine Hundred
1 ) Boundaries: East By: Site No.42, West By: Property Of ; :
Add : #249, Alur, Near ) ’ Thirty One & Paise
Revanasiddeshwara Temple Shardhamma, North By: Road, South By: Sy No. Land Sixty Eight Only) as on
Davanagere - 577512 | Within The Registration District Of Davanagere And Sub 06.02.2026
g Registration Office At Davanagere (Herein After Referred To NPA D at'e ,'05 02.2026
As 'Residential Property") T

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and here
in above within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and
expenses till the date of realization of payment The borrower(s) may note that SMHFC is a secured creditor and the loan facility availed by
the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s).
In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, SMHFC shall be entitled to exercise all the
rights under section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by way of
sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. SMHFC is also empowered
to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured
assets(s), SMHFC also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
properties is insufficient to cover the dues payable to the SMHFC. This remedy is in addition and independent of all the other remedies
available to SMHFC under any other law. The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available,
to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing
of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business)
any of the secured asset(s), without prior written consent of SMHFC and non-compliance with the above is an offence punishable under
Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire,
can collect the same from the undersigned on any working day during normal office hours.

Sd/-
Authorized Officer,

Place : Davanagere, Karnataka
SMFG INDIA HOME FINANCE CO. LTD.

Date : 12.02.2026

APPENDIX IV [See rule 8 (1)] POSSESSION NOTICE (For Immovable Property)

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: Chola Crest, Super B, C54 & C55, 4,
Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600 032

$* Chola

Ender a belter bfe

WHEREAS the undersigned being the Authorised Officer of M/s.Cholamandalam Investment And Finance Company Limited, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002),and in exercise of the powers
conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under
Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount mentioned in the said
notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned here in below having failed to repay the
amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002. The borrowers mentioned herein above in particular and the public in general are hereby cautioned not to deal with
said property and any dealings with the property will be subject to the charge of M/s.Cholamandalam Investment And Finance Company Limited for
an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in

respect of time available, to redeem the secured assets.

SL. NAME AND ADDRESS OF DATE OF | ;75 TANDING DETAILS OF PROPERTY DATE OF
NO BORROWER DEMAND | = yount POSSESSED POSSESSION
& LOAN ACCOUNT NUMBER NOTICE
1 | LoanAccountNo. HLOSLAN000064719 Rs.2949384/- | All the piece and parcel of the Site No.46, |
1. Mr/Mrs. MUNILAKSHMAYYA BANAHALLI| ason | KathaNo.11412/46, property converted has |~ @
CHANNAPPA2. MriMrs. VENKATESHAKAVITHA | & | 22-12-2025 |been converted for residential purpose, ag
195R F ROAD,OPP SHANKARAPPA HOTEL. 3 s@uated at Green Gardep Layout, Maluru S 8
WARD NO 13 MALUR,KOLAR SHANKARAPPA| & Village, Kasaba Hobii, Malur Taluk | o
HOTEL, Kolar, KARNATAKA- 563130, Also at:NA |~ measuring East to West 152400301 @4 &
RO ' " sq.meters , North to South : 9.144018 03
Sy no.524 (O|d Sy NO.112), 538/ Property bearlng sq.meters in totaIIy measuring 139.3545 8
PID no.30-520-360 Green garden layout, Malur sq.mtrs, and bounded on : East by : Road, o
village, Kasaba hobli, Malur taluk, Kolar District West by : Site No.63, North by : Site No.47,
Assesment no.11412/46, Site no.46 Malur Malur South by : Site No.45.
Kolar JSS Public School Kolar 563130

Date : 03-03-2026, Place : Kolar Authorised Officer, M/s. Cholamandalam Investment And Finance Company Limited
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CHANGE OF NAME
1, RATHNAKARA SURATKAL, aged 69
years, S/o. Late Venkappayya,
residing at A302, Coronet Greens
Apartment, Sarjapur Road,
Bellandur Gate, Bengaluru- 560102,
do hereby Corrected my name as
Rathnakara Suratkal. But in my,
driving licence wrongly mentioned
as Suratkal Rathnakara. Both the
Names Rathnakara Suratkal and
Suratkal Rathnakara are of one and
the same person, vide affidavit
dated:08.01.2026, sworn before
Notary B.M.Chandrashekar,
Bangalore.
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o= KARNATAKA JEWELLERS' ASSOCIATION (R)

#41, Sal Arcade, Dr. D.V.G. Road, Basavanagudi, Bengaluru - 560 004.
Phone: 98860 28552, e-mail: karnatakajewellersassociation@gmail.com
www.karnatakajewellersassociation.com
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ORIGINAL DOCUMENT
MISSING

Mr. Madhan Vijayan s/o
Vijayan, 36 Years, No 88/74, Nehru
street, Denkanikottai Town, Krish-
ngiri dist, Tamilnadu-635107

| have submitted that of (1)
Servey No 98, Measuring 1 Acre
74 cents (2) Servey No 99, Mea-
suring 2 Acre 12 cents (3) Servey
No 105, Measuring 0.46 cents
(4) Servey No 106, Measuring
0.92 cents (5) Servey No 108/3A,
Measuring 046 cents (6) Servey
No 108/3B, 0.750cents (7) Servey
No 109, Measuring 1Acre 66 cents
Measuring totally 1 Acre 50 cents
situated at Ulimangala village,
Denkanikottal Taluk, Krishnagiri
dist, Tamilnadu and (1) Servey
No 860/203, Measuring 2 Acre 10
cents (2) Servey No 861135, Mea-
suring 1 Acre 40 cents Measuring
totally 3 Acre 50 cents situated at
Naganuru village, Denkanikottai-
Taluk, Krishnagiri dist, Tamilnadu.
The said Land registered at Tamil-
nadu state Denkanikotttai Sub
Register Office Sale deed Docu-
ment No 2297/1958, 1033/1961 &
2241/1961.

0On 10/02/2025 when | have
hand over my above documents
at Anekal town bus stand, due to
bank loan purpose. But same day
misplace my above Sale Deed,s
Original  registration  papers
Therefore, | kindly request you to
acknowledge the receipt of the
copy of original document There-
fore, the application has been
received and registered in Anekal
P.S C-Miss No. 082/2026, request-
ing that they kindly request that
they be given permission to
search and obtain the document.

Mr. Madhan Vijayan s/o Vijayan,
No 88/74, Nehru street,
Denkanikottai Town,
Krishngiri dist, Tamilnadu-635107.

Cell: 9843409099
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NOTICE

Karnataka Jewellers Association ®
Basavanagudi, Bengaluru-560004.
9th Annual General Body Meeting
For the year 2023-24 and 2024-25

On Sunday,

29th March, 2026 At 11 AM at

Hall" DVG Road,

Basavanagudi, Bengaluru-560004.
Thanking You,
For Karnataka Jewellers Association ©

B.R. PRAKASH
Hon. Secretary

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
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